D
C. A No. 3320-3321 OF 2001

| TEM No. 44 Court No. 8 SECTI ON XI A

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

G vil Appeal No.3320-3321/2001

| NDI AN NATI ONAL CONGRESS (1) Appel | ant (s)
VERSUS

I NSTI TUTE OF SCCI AL VELFARE & ORS. Respondent (s)

( Wth Appln(s). for exenption fromfiling OT. )
Wth

C. A, No. 3322- 3323/ 2001

[ Communi st Party of India (Marxist) Vs. Institute of Social Wlfare &
Os. ]

C. A. No. 3324/ 2001

[Union of India Vs. Institute of Social Wlfare, Keral & Os.]

C. A. No. 3325/ 2001

[State of Kerla & Anr. Vs/ Institute of Social Wlfare & Os.]
CONTEMPT P. (Civil)334-335/2000 in CA Nos. 3320-3321/2001

[ Keral a Wapari Vyavasayi Ekopana Sanmithi Vs. M Mbhan Kumar & O's. ]

(FOR DI RECTI ONS)

Date : 01/10/2001 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE U.C. BANERJEE
HON BLE MR JUSTI CE BRI JESH KUVAR

For Appellant (s) Ranji Thonas, Adv.

Javed Mahnud Rao, Adv.

Harish N. Sal ve, SG

Kri shnan Venugopal , Adv.

B. Krishna Prasad, Adv. for
Shreekant N. Terdol, Adv.

For Respondent (s)
For Union of India

John Mat hew, Adv.
K. R Sasi prabhu, Adv. for
Ranmesh Babu M R, Adv.

Hari s Beeran, Adv.
S. Udaya Kumar Sagar, Adv.
For Petr. in Contenpt Petn. also)
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M. S. Miralidhar, Adv.
M. G Prakash, Adv.
M. B.K Pal, Adv.
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M. MT. George, Adv.

UPON hearing counsel the Court made the follow ng

ORDER
........ [ [ e P
SP2
Al  affidavits be conpleted and filed by 10th
Novenber, 2001 and let the matter appear for final disposal
on 21st Novenber, 2001.
. SP1

Kal yani . (D.D. JI NDAL) @@
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